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should be requested to give effect to 
this objective as a matter of policy. 
Apparently, in pursuance of this, same 
State Governments like those of 
Maharashtra end Tamil Nadu have 
issued appeals to industrial undertak. 
tags in their States regarding giving 
preference to local people in the matter 
of employment.

(c) The Central Government have 
not issued any directive to the State 
Governments.
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2387. SHRI S. N. SINGHDEO: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether a large number of 
Bengali small newspapers and perio
dicals are published in Cachar Dis
trict of Assam and Northern areas of 
West Bengal; and

(b) if so, whether there is any 
proposal to start new P.I.B. offices in 
Silchar and Siliguri?

THE MINISTER OP STATE OP 
INFORMATION AND BROADCAST
ING (SHRI VIDYA CHARAN 
SHUKLA): (a). There are 19 Bengali 
small newspapers and periodicals 
published from these areas.

(b) No, Sir.

Grant of Pension to Freedom Fighters

2398. SHRI VASANT SATHE: WiU 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether under Central scheme 
for grant of pension to freedom 
fighters, pension was granted to the 
freedom fighters with six months 
R.I. and varying normal period of 
remission ranging from 20 days to 
40 days and some are cases already 
sanctioned were discontinued on the 
ground that the remission period 
exceeds one month and that actual 
period of imprisonment was less than 
five months;

(b) if so, whether the minimum 
imprisonment period was subsequent
ly fixed at five months when the 
decision regarding inclusion of free
dom fighters under Gandhi-Irwin 
Pact was taken and the condition 
was uniformly made applicable to 
all the freedom fighters; and

(c) if so, how the freedom fighters 
who were granted normal remission 
m some cases exceeding 30 days out 
of six months RJL were disallowed 
pension subsequently?




